In The Central Administrative ’I‘ribunal_
Jaipur Bench, Jaipur

OA./TA/MP No...... 22342200
Mo—-‘nonCt’nhaiOI‘oanE}d--&al:--‘;au’t-am ooooooo VefSUS.V.......‘...‘;...-Ul:ll.a&.-ﬂns-....-..-u........A.............~.......
Date of Order B Orders
GL.0,2000 Mr.C.BE.Sharma - Ccunsel fcr applicant.

Mr.Hemant Gupta - Froxy ¢f Mr.M.FRafig - Ccunsel for Recsp.

The 1eérned counsel for the applicant
! ' submits that the ap@licant haz filed a representaticon
dated 10.5.2000 to respondent No.3 which has not been
o decided/dieposed «f so far. The learned ccunsel for the
applicant ‘submits that &at this stage the 0.2 may ke
dieposed of by giving directicns to respondent Ma.2 to
decide,/difpose of his represéntation dated 10,5,.2000 by

» a reasoned and speaking corder.

a“-r
. In view of the submissicns made Lhefore me,

rzspondent Wo.2?, Superintendent of Fost offi-es, Tonl,
is directed tc dicide/dispcse of the vrepresentaticn
dated 10.5.2000 filed by the applicant by a reascned and
speakingy order, within two mcnths  from the date of
receipt of a copy of this order, if the same has not
G@&W ?/. hheen decided’diepcsed of so far. If the applicant has

-~ -\@ﬁ' any grievance after the decieicn/dispceal of the

¥ . . . 1
/ representation, he is free to apprcach the appropriate
&u forum if sc advised.

With the abkove dirscticons, the O.A is
diepceged of at the stage o¢f admissicn. 1llo crder as to

Wxﬁi\y costs.
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Member (J).




